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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH: :MUMBAT

DRIGINAL APPLICATION NO.430/95
TUESDAY THE O8TH DAY OF MAY, 2003

. SARGHVI. .. MEMBER (J}
NKAR PRASAD .. MEMBER (A)

1. Union of India
through Genaral Manager,
Central Raiiway HGrs. Office

Bombay V.T., Bombay.
. Divisional Railway Manager,
Bombay Division,

Central Railway,
Bombay V.T.,Bombay.

™

(WA

. 5r.D.E.E. {(TRS},
Kurla Car-Shed,
Central Railway,
Kurta, Bombay. . . .Regpondents

{Per ; Shri A.5.3anghvi, Member {(J}}

The applicant who s working as a Chargeman

Grade ‘A’ is aggrieved by his seniocrity as shown in  ths

-

grade of Chargeman Grade

Sr . Wo_ 84-A above Shri 5.K.Bandopadhya w.2.7t. 24 . 4.,1987
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Chargeman grade
immadiate Junior was one Shri Kamal Choudhary The
respondents had vide -grﬁer dated 24.3.1387 npromoted
certain employeses to the post of Chargeman Grade ‘A7 but

the name of the applicant was missing from that list of

the promotees. The promotion order stated that 1t was

ct
0
fy

repregentation against his non-promotion to the pos

Chargeman grade ‘A’'and he was promoted to Chargeman
- A ..

A’ by orders dated Z3.%1.1387. The respondents

ad a senicrity Jist of Chargeman Grad

th

AT on 12.3.1931 and this seniority Tist shows the name
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of the applicant at Sr.No.33. 5Since his senicrity was
depressesd, the applicant represented his case against

applicant at Sr.No.B4-A. According to the apnlicant,

E4d He has also contended that all the promotions given

by the respondents were provisional and on trial basis

the seniority list of Chargeman and give him seniority

z. The respondents in their reply have contended
~— v ot
inter-alia that the OA. i3 suifedsr by non-Jjoinder of

employees as Chargeman ‘A’, the suitability of eligible

employess was asasgsad, ths applicant Was aiso
considered but was not found it hence his name was not
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4 . We have heard the learnsd

narties and carefully perused the doc

Mr . Dhawan laearnead counsel appe

respondents raised the preliminary oblj

applicant 18 given seniority at 51 N
applicant is npraying for seniority b
and 4. If the praver of the applicant
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other private respondents. He has also
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the promotions given +to the applicant as well as his
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Juniors ET the feader c¢adre of Chargeman—B warsa
provigicnal, and officiating and thereafter no order
regularising thesir promotions have been passed by the
respondents. Since the promotions are only provisional
and officiating the same cannot bs considered for giving
senicrity and as such the ssniority prepared by the
respondents  in he year 1331 s erronscus, unijust and
iliegal

5 o far as the question of promotion isg
concernad the seniority 1ist of Chargeman-2 does reflact

Venkateshwarloo etc. There is alsc no dispute that in
the seniority Tist of Chargeman-2 published in the vear
1321, Kamal Choudhary and Venkateshwarlioo have been

considared for promotion along with others on 23.02.1387

but he was not found suitablie and was as such not
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